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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, NEW DELHI 

(In O.A. No.1325/2024, 1326/2024 & 1327/2024) 

 

In the matter of: 

Public Action Committee & ors.    ……………………..    Applicants 

vs.  

Union of India & ors.     ……………………….Respondents  

Affidavit regarding Submission by the Applicant Kapil Dev in regard with 

collusion and active connivance of Punjab Government as well as Punjab 

Pollution Control Board with the SPVs of Polluting CETPs of Dyeing Industries 

of all three clusters i.e. 50MLD, 40MLD & 15MLD situated at Tajpur Road and 

Bahadur Ke Road respectively. 

Hon’ble sir,  

Respectfully sheweth,  

 

The Applicants humbly submit that the EC conditions clearly stipulate Zero Liquid 

Discharge (ZLD) for 15 MLD Bahadur Ke CETP and "No Discharge into Buddha 

Nallah" for the 40 MLD Focal Point and 50 MLD Tajpur Road CETPs. The SPVs have 

been continuously violating these conditions since their inception. The Polluting 

Project Proponents (SPVs) of impugned CETPs have been discharging their so called 

treated effluent into Budha Dariya in illegal manner and in active connivance with the 

PPCB and the important facts related to same for all three CETPs i.e. 15MLD, 40MLD 

and 50MLD as produced as under:   
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1. REGARDING 15MLD CETP AT BAHADUR KE  

i. That the SPV of this impugned CETP during hearing had claimed that the 

member units are re-using the treated effluent in their industries whereas 

the real facts is, entire So Called treated effluent is being discharged directly 

into the Budha Dariya and thus, the Project Proponent of 15 MLD CETP has 

tried to mislead this Hon’ble Tribunal by such claim.  

 

ii. That this polluting project proponent had to operate at ZLD condition and was 

never permitted to discharge a single drop into the Budha Dariya, however, the 

Polluting Project proponent in active connivance with the PPCB, laid 5km 

pipeline from CETP to Budha Dariya and has been discharging 100% of treated 

effluent into Budha Dariya by going against the mandatory Environment 

Clearance Condition dated 08-12-2014, thus liable to be prosecuted under the 

provisions of various Environment laws and face hefty penalty as prayed in the 

Original Application. 

 

iii. That on one hand member secretary PPCB in its reply (Page No. of Appeal No. 

48 of 2024) has said that they have given a temporary consent to CETPs to 

discharge into the Buddha Dariya (Nallah) but on the other hand, the condition 

number 20 of the general conditions (page 302) of their consent says "The 

industry shall comply with the conditions imposed by SEIAA / MOEF in the 

environmental clearance granted to it.". So the consent to operate itself is self-

contradictory as the EC conditions disallow discharge into the Buddha Dariya. 

Such temporary consent given by concerned official/s again and again clearly 

implies that PPCB is acting as shield for pollution being done by Project 

Proponents and has acted by going against their competency and authority and 
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by going against humanity and due to this illegal act of PPCB, millions of 

citizens & aquatic lives have been forced to consume/live in the contaminated 

water directly. Further, the contaminated water i.e. So Called treated effluent is 

being used for irrigation purposes too. Thus, the PPCB officials are liable to be 

prosecuted for their act against Environment Norms and punished accordingly. 

 

iv. That in Appeal No. 48 of 2024, this Hon’ble Tribunal wide orders dated 09-

12-2024 was pleased to direct the PPCB as under:  

 
“EC condition is binding. Hence, by way of interim orders, we direct 

that till the next date of hearing no coercive steps in pursuance to 

the impugned order will be taken, subject to compliance with 

environmental norms and clearance conditions. We clarify that non-

adherence to the specific conditions of maintaining Zero Liquid 

Discharge is non-compliance with the environmental norms”.  

 

However, despite directions of this Hon’ble Tribunal, all the Environment 

norms and facts, Punjab Government as well as PPCB has failed to 

implement the EC and has deliberately allowed the project proponent to 

discharge the So Called Treated Effluent into Budha Dariya. 

 

2. REGARDING SPV OF 40MLD CETP & 50MLD CETPs:  

i. That the Polluting Project proponents has been claiming that the treated 

effluent was to be used for irrigation purposes by the State Government, 

however it is pertinent to humbly submit here that no such proposal was 

even finalised by the competent authority i.e. the Chief Engineer of 
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Respondent No. 7 as per the well settled law, being reproduced as 

under:  

Para 4.2 of the Irrigation Module of Orders (IMO)  

No Government Channel should be abandoned or another 

constructed or extended without the prior approval of the Chief 

Engineer whatever the financial powers of the Local Officer may be 

in regard to them.   

However, the Project Estimate as produced by the Polluting Project 

proponents in their respective Appeal No. 40 & 41 of 2024 shows that 

the documents has been signed by only Canal Officers upto rank of SDO 

& Executive Engineer. The copy of the estimate prepared & signed by 

SDOs/EXEN is produced herewith as Annexure PX-4.  

Further this scheme, if was to be finalised, was mandatory to be 

published under the IMO Para No. 4.2 (Running Page 42 of O.A. 

1326 of 2024) and implemented under the Canal & Drainage Act 8 of 

1873 (Running Page 18 of O.A.), however no such action has been 

taken by the Irrigation department, thus such grounds on bases of 

which, the polluting project proponents are taking the shield of 

failure on part of State Government and discharging the so called 

treated effluent is liable to be set aside by this Hon’ble Tribunal.  

ii. That as per Environment Clearance condition, the impugned SPV of 

CETP has never been permitted to discharge the effluent into Budha 

Dariya but after commencement of CETP in the year 2022, the disposal 

pipeline was laid in active connivance with PPCB and has continuously 

discharging the so called effluent into Budha Dariya illegally. 
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iii. That as per document prepared by SDOs/SEs of Respondent No. 7, it is 

clearly mentioned at Running Page No. 45 of O.A. No. 1326 of 2024 for 

40MLD and Page no. 54 of O.A. No. 1325 of 2024 for 50MLD) as under: 

“If the farmers refuse to consume the said said water, the onus of 

this will be entirely of the department responsible for carrying out 

operation/supervision of the treatment plants.”  

   

iv. That one very important document reference No. 10/228/2019/STE-

5/1594066/1dated 10-10-2019 issued by Department of Science, 

Technology & Environment, Government of Punjab which the Applicants 

have come across, is “DIRECTIONS FOR ABATEMENT OF 

POLLUTION IN BUDHA NALLAH U/S 5 OF THE ENVIRONMENT 

PROTECTION ACT, 1986”. In this document, keeping in view of the 

directions of Hon’ble Punjab & Haryana High Court in many cases, major 

recommendations of P. Ram Committee in status reports from February 

2007 to March 2010 and recommendations of report of May 2009 by 

NEERI for ZERO LIQUID DISCHARGE for textile, dyeing and bleaching 

units in Ludhiana, the Department of Department of Science, Technology 

& Environment, Government of Punjab had directed the PPCB to 

prepare detailed mechanism for successful operation of the CETPs and 

issue necessary direcitons under Water Act 1974.  

(the copy of document reference No. 10/228/2019/STE-

5/1594066/1dated 10-10-2019 issued by Department of Science, 

Technology & Environment, Government of Punjab for Directions For 

Abatement Of Pollution In Budha Nallah U/S 5 Of The Environment 

Protection Act, 1986 is produced herewith as Annexure PX-5). 
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v. That the DC Ludhiana in another similar matter before this Hon Tribunal 

(225 of 2022, Nitin Dhiman vs State of Punjab & Ors) in the submission 

dated 31-08-2023 has produced “proceedings of the meeting dated 11-

08-2023 held under the Chairmanship of the Principal Secretary to Govt. 

of Punjab, Department of Science, Technology & Environment, to 

discuss/finalize status report on behalf of Chief Secretary to Govt. of 

Punjab in NGT case O.A. No. 225 of 2022 titled “Nitin Dhiman vs. State 

of Punjab & ors. And further reports received on the matter, it is 

mentioned as under that: 

“In regard to above Executive Engineer, Ludhiana Canal & Ground 

Water Division informed that wide report dated 04-09-2019, it had 

already been submitted tha project is infeasible due to certain 

technical aspects”.  

Xxx   xxx  xxx 

This proposal was not sanctioned by State or Centre authorities, 

due to various technical aspects. 

Xxx  xxx  xxx 

Point No. 4: Also, the farmers of the villages opposed the 

construction of this new channel by giving representation as they 

didn’t want to use the treated water for irrigation.  

Xxx   xxx  xxx 

Also in addition to above, the Central Water Commisison (CWC) 

while considering the proposal has expressed that if the State 

proceeds with proposal, the State Agricultural Department should 

certify that contaminant residue will not enter the food chain. 
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(The copy of relevant pages of submission by DC, Ludhiana before this 

Hon’ble Tribunal in O.A. 225 of 2022 is produced herewith as Annexure 

PX-6).  

 

vi. That from above submission, it is clear that the proposal was never 

approved by the competent authorities but instead of handling their own 

treated effluent as per the report of Irrigation Department, the polluting 

project proponents in active connivance and collusion with the Punjab 

Govt. as well as the PPCB officials, laid the pipes illegally directly into 

Budha Dariya which resulted into unwanted consumption of toxic water 

by the millions of Citizens residing in Punjab and Rajasthan. Such an act 

is very SERIOUS OFFENCE AGAINST HUMANITY, ENVIRONMENT 

AND SUSTAINABLE DEVELOPMENT and thus, the culprits are liable to 

be prosecuted under the provisions of Water Act of 1974 as well as other 

Environmental Laws. 

 

vii. That after misinterpretation of orders of this Hon’ble Tribunal by PPCB, 

this Hon’ble Tribunal vide orders dated 09-12-2024, pleased to direct the 

PPCB that the Environment Clearance is binding but despite directions 

of this Hon’ble Tribunal, the PPCB is still misinterpreting the orders and 

has allowed the Polluting Project Proponents to discharge their so called 

treated effluent into Budha Dariya illegally. The Environmental Engineer 

of PPCB in Human Right Commission has submitted as under: 

“It is respectfully submitted that the matter relating to the discharge 

of treated effluent of dyeing industries into Budha Nallah is pending 
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before the Hon’ble NGT and further action will be taken as per the 

directions of the NGT.  

Thus, the PPCB is still playing dubious role in interpreting the orders of 

this Hon’ble Tribunal and has not acted as per EC Conditions. 

(The  copy of submission dated 20-01-2025 submitted to the Registrar of 

Punjab Human Rights Commission by the Executive Engineer of PPCB 

is produced herewith as Annexure PX-7) 

 

Keeping in view of the above important facts, EC, Water Act of 1974 & various 

Environmental laws, the Polluting Project proponents in active connivance and 

collusion with the PPCB, has never abide by the directions of law, continued to 

disobey the mandatory conditions of EC as well as regulatory authorities and so 

called treated effluent is still being discharged illegally into Budha Dariya. Their 

deliberate delay tactics have prioritized profit over environmental i.e. against 

sustainable development and public health i.e. at the cost of lives of millions of 

citizens as well as aquatic lives, endangering those consuming this water in 

South Punjab and Rajasthan, thus such an criminal act needs to be stopped 

and the Applicants humbly prays this Hon’ble Tribunal to issue directions for 

stopping the discharge of so called treated effluent into Budha Dariya from 

impugned CETPs of SPVs and accept our prayer as submitted in the Original 

Applications.  

 

 

 

Date: 17-02-2025            Kapil Dev 

   Place: Ludhiana                (Applicant No. 2) 
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